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O R D E R 

 
 

Per Rajesh Kumar, AM: 

 

This appeal is preferred by the assessee against the order of the 

National Faceless Appeal Centre, Delhi (hereinafter referred to as the 

“Ld. CIT(A)”] dated 22.05.2024 for the A.Y. 2018-19. 

02. At the outset, we note that there is a delay of 60 days in filing the 

appeal by the assessee which were stated to be on account of non-

receipt of the appellate order by the assessee. We find that the time 

taken in filing the appeal including the period of delay was stated to 

be on account of time taken in obtaining legal opinion as  also the 

difficult terrain of Guwahati where  travelling is hazardous and 

difficult. Considering the same, we find that the delay is for Bonafide 

and genuine reasons and therefore, we condone the same.      
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03. We note that the assessment order has been framed by the National 

e-assessment center, Delhi in which an addition of ₹31,81,000/-was 

made u/s 56(2)(x) of the Act in respect of difference between the 

purchase consideration as per purchase deed and the stamp value as 

per stamp valuation authority. The assessee filed the return of income  

for the impugned assessment year declaring total income of 

₹1,53,120/-. The case of the assessee was selected for scrutiny for 

the reason that the purchase value of the property was substantially 

lower than the stamp duty valuation. During the course of assessment 

proceedings, the ld. AO noted that the assessee purchased the 

property at ground floor of the building “Matri Apartment” under P.S. 

Netaji Nagar, P.O. naktala Under KMC ward no.100 being the premise 

No.255 NS.C Road, Kolkata from Mrs. Mosumi Mukherjee for a 

consideration 69.00 lacs. The deed value for the said transaction was 

₹1,00,80,000/- and the appellant had paid stamp duty of ₹7,05,720/- 

and thus, there is a difference of ₹31,80,000/-. The ld. AO 

accordingly, issued show cause notice as to why the provisions of 

Section 56(2)(x) of the Act should be invoked in respect of the 

different of ₹31,80,000/-, which was replied by the assessee. The 

reply of the assessee did not find favour with the ld. AO and he finally, 

made the addition u/s 56(2)(x) of the Act of ₹31,80,000/- without 

referring the issue of valuation to the departmental valuation 

authority.  

04. In the appellate proceedings, the ld. CIT (A) upheld the order of the 

ld. AO. 

05. After hearing the rival contentions and perusing the materials 

available on record, we find that in this case the assessee has 

purchased the property in Kolkata (flat) for  ₹69.00 lacs whereas, 

stamp value as per stamp valuation was ₹1,00,80,000/- and hence, 
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there was a difference of ₹31,80,000/-. The ld. AO has made the 

addition without referring the issue of valuation to the DVO which is 

mandatory requirement for making the addition. Under these 

circumstances, we are inclined to restore the issue back to the file of 

the ld. AO with a direction to reframe the assessment after calling for 

a report from the DVO and after considering the valuation report filed 

by the assessee dated 28.01.2025.  

06. In the result, the appeal of the assessee is allowed for statistical 

purposes. 

Order pronounced in the open court on 27.08.2025. 

 

Sd/- Sd/- 
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